4985 Demands for Grants

of ‘Department of Parliamentary
Affairs’.”
DEMAND NoO. 107—PARLIAMENT

“That a sum not exceeding
Rs. 89,27,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955 in respect
of Parliament.

DeEMAND No. 108—MISCELLANEOUS Ex-
PENDITURE UNDER THE PARLIAMENT SEC-
RETARIAT

“That a sum not exceeding
Rs. 27,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955 in respect
of ‘Miscellanous Expenditure
under the Parliament Secretariat’.”

DeEMAND No. 109—SECRETARIAT OF THE
VICE-PRESIDENT

“That a sum not exceeding
Rs. 76,000 be granted to the
‘President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955 in respect
of ‘Secretariat of the Vice-Presi-
dent’.”

Demarp No. 131—OTtHER CarrTar Ovur-
LAY OF THE MINISTRY Oor NATURAL R:-
SOURCES AND SCIENTIFIC RESEARCH

“That a sum not exceeding
Rs. 1,24,79.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
~-ment during the year ending the
31st day of Mar-h, 1955 in respect
of ‘Other Capital Outlay of the
Ministry of Natural Resources and
Scientific Research’.”
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APPROPRIATION (NO. 2) BILL
|

Mr. Speaker: The House will pro-
ceed with the Appropriation (No. 2)
Bill now.

The Minister of Finance (Shri C. D.
Deshmukh): I beg to move for leave
to introduce a Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the service of
the financial year 1954-55.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of India for the service of
the financial year 1954-55.” ,

The motion was adopted.

Shri C. D. Deshmukh: 1 *infroduce
the Bill and beg to **move:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the ser-
vice of the financial year 1954-55,
be taken into consideration.”

Mr. Speaker: The question is:

“That the Bill to authorfse pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the ser-
vice of the financial year 1954-55,
be taken into consideration.”

The motion was adopted. a

Mr Speaker:: We shall take up the
clauses, j

Clauses 1, 2 and 3 were added to ths
Bill. ‘

The Schedule was added to the Bill.

The Title and the Enacting Formul -
were added to the Bill. :

*Introduced with the recommendation of the President. e

**Moved with the recommendation of the President.
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Sixth Report of
4987 Commiittee on Private
Members’ Bills
and Resolutions

Shri C. D. Deshmukh: I beg to move:

“That the Bill be passed.”
Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

SIXTH REPORT OF COMMITTEE
ON PRIVATE MEMBERS’ BILLS AND
RESOLUTIONS

Shri Altekar (North Satara): I beg
to move:

“That this House agrees with
the Sixth Report of the Committee
on Private Members’ Bills and
Resolutions presented to the- House
on the 14th April, 1954.”

As u contingent mover. I move for
a certain contingency that may arise.
As a matter of fact, Shri S. N. Das,
who moved his resolution on the 2nd
April, 1954, has taken about 17 minutes
already, and the whole of the day
today could be spent on that resolu-
tion. But, if the hon. Minister accepts
the resolution in between. other resolu-
tions will have to be taken up for consi-
deration. Therefore, the time allotted
;for the next resolution is 2§ hours—
Shni Gopalan's resolution relating to
the appointment of a parliamentary
commission to enquire into the ques-
ttnon of curtailment of civil liberties;
then, 2 hours for the resolution re-
ggardmg the steps to be taken to
\r separate the finances of the Posts and

elegraphs Department from the
general finance—this is Shri Samanta’s
resolution; then 2} hours for Shri
H. L. Agarawal’s resolution regarding
steps to be taken by Government to
enake the First Five Year Plan a com-
;gplete success,
’; I recommend that the House do
»'_' iccept this.

W} Mr. Speaker: The question is:

“That this House agrees with the
} Sixth Report of the Committee on
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Administrative Machinery
and Methods at Centre

Private Members' Bills and Reso-
lutions presented to the House on
the 14th April, 1954.”

The motion was adopted.

RESOLUTION RE. WORKING OF
ADMINISTRATIVE MACHINERY
AND METHODS AT CENTRE—Contd.
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